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ee3 B.4.96 these arrears should be computed andg paid
to the applicants within @ period of three
‘months from the date of receipt of this
orders. '
Thus the Appdication is accordingly
‘\ disposed of. No costs.
Hand over copies of the orders to the
¢0unsel for both sides. o .
’ ME MBER (ADMINISTRATIVE)
4 113.9.96 Heard Shri D-N.Mishra, counsel for
the Railway Administrétion @nd Shri C oMLK
Murty, counsel for the applicant on - 'f)gv an. Cafvy &) v
M.4+489/96. In this Misc.Application a r

i . a . M b
request is mide for time for @ period N HET N b

of four months, i.. till 8,11.1996 t© 5wk AR \PE NS Y
comply with the orders of this Court

PR NG
Jated 3.4.1996. By these orders, the Youo bt Nads

Court directed that arrear should be M
computed and paid to the applicant within /
a period of three seeks from the dste of o, d‘é’,&){b
receipt of this order. Mr.Mishra states e X cey
that all old records have to be verified L e

; , A S
and it is @ time consuming process to Y N s
compute the arrears for the entire periode. \\'“

After hearing Shri Murty, prayer in the
Misc .Application 489/96 is allowed. The
Respondents shall positively compute the

arrears and comply with the directions
passed vide Order No.3 dated 3.4.1996 by
this Tribundl. M.A.489/96 is disposed

of accordingly. PN |
M:MBER (ADMIN ISTRAT 1IVE)




